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195 Papers laid [ RAJYA SABHA ] on the Table 196

[Mr. Chairman] I. The Bombay Tenancy and Agricul-
. . | tural Lands (Gujarat Second Amend-
to you and me and all of us. Shri Rabi

) . ment) Rules, 1974,
Ray, I will discuss the matter with you _
and convince you, II. The Gujarat Panchayat Service
(Classification and Recruitment) (Amend-

~ .~ 9
Sy CIHATTIAW ¢ HAA, BF S Ffege ment) Rules, 1974.
1II. The Fruit Products (Amendment)

FT Fifag., .. Order, 1974,

MR. CHAIRMAN: Shri Rabi Ray, SHRI PRABHUDAS PATEL: Sir, |
are you going to give up your leadership | also beg to lay on the Table:—

in favour of Shri Rajnarain? I. A copy (in English and Hinéi)

of the Government of Gujarat Noti-

SHRI RAJNARAIN: I am not pre- fication No. .GHM/74/147/M-TNC-
pared to take up the leadership. g{:f 1073/16877-J-(LR), dated the 2nd Sep-

. L~ ~_ . ~ tember, 1974, publishing the Bombay
dreefos 747 a9 1 ¥ FAw A 9 Tenancy and Agricultural Lands (Guja-
&, am waar % wfafafa £ rat Second Amendment) Rules, 1974,
under sub-section (4) of section 82 of
. MR. CHAIRMAN: Please resume the Bombay Tenancy and Agricultural

your seat. Prima facie, 1 have Jooked Lands Act, 1948, read with sub-clausc
into all these points. In addition to ‘hat, (iii) of clause (c) of the Proclamation
if hon, Member Shri Rabi Ray wants, dated the 9th February, 1974, issued
I am prepared to discuss with him and by the President in relation to the State
convince him. of Gujarat, together with an Explana-

tory Note (in English and Hindi) on
the Notification, [Placed in Library.
See No, LT-8779/74.]

St AT ¢ ART, aF W Ffeaen
AT ATIE & 1 g8 T o T ¥ &

L 5 - II. (i) A copy of the Government
eafua A1 & | T ASH AT AG E 1| G arat Notification No, KP/230/
gatay ax i #frarm vfagar o PRN/1071/2212/TH, dated the 1ith

October, 1974, publishing the Gujarcat
— , Panchayat Service (Classification and
Recruitment)  (Amendment) Rules,
PAPERS LAID ON THE TABLE 1974, under sub-section (4) of scction
323 .of the Gujarat Panchayats Act,
The Gujarat Agricultural Produce 1961, read with sub-clause (iii) of
Markets (Amendment) Rules, 1974 clause (¢) of the Proclamation dated
the 9th February, 1974, issued by the
THE DEPUTY MINISTER IN THE President in relation to the State of
MINISTRY OF AGRICULTURE AND Gujarat, together with an Explanatory
IRRIGATION (SHRI PRABHUDAS Note (in Eaglich and Hindi) on the
PATEL): Sir, I beg to lay on the Table, Notification
under sub-section (5) of section 59 of the

Gujarat Agricultural Produce Markets (i) Statement (in  English and
Act, 1963, read with sub-clause (iii) of | Hindi) giving reasons for not laying
clanse (c) of the Proclamation dated the | mmultane;ouq]y the ‘Hindi  version of
9th February, 1974, issued by the Presi- the Notification ~mentioned at (i)
dent in relation to the State of Gujarat, above. [Placed in Library. See No.
a copy (in English and Hindi) of the LT-8832/74 for (i) and (ii)).

Government of Gujarat Notification No. -(iii) A copy (in English and Hindi)

GHKH-57-74-APM-1073-24194-D, dated |  of the Ministry of Agriculture Noti-
the 9th May, 1974, publishing the Gujarat fication S.0. No. 3044, dated the 16th
Agricultural Produce Markets (Amend- November, 1974 publishing the Fruit
ment) Rules, 1974, [Placed in Library. | products (Amendment) Order, 1974,
See No. LT-8831/74}. ' under sub-section (6) of section 3
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